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"The Punjab Capital
(Development and Regulation)

Building Rules, 1952

PART!
Introductory

2. Definitions. • Uulesstlrere is <lllylhing repugnant in the subject or con­
text, -

(I) "Abut" 11 building is said to ab ut 0 11 a street when the outer face ofany
ofits external walls i~ on the street boundary.

(ii) "Act" shall mean the Ca pita!of Punjab (Development and Regulation)
Act, 1952.

(iii) "Applicant" shall mean a person who gives notice to the Chief
Adm inistrator of his intention to erect or re-erect II bu ilding and shall
include his legal representatives ,

'(iii)(a) "Architect" shall have the same meaning assigned to it as in lhe
Architects Act, 1972.]

(iv) "Architectura l Control Sheets" shall mean sheets of drawing with
directions signed by the Chief Administrator and kept in his office
showing the measure ofarchitecturalcontrol wh ich shall be observed
in the special areas . .

- (v) "Balcony" shall mean a camilevered horizontal projection from the
wall ofa building not supported from the ground having a balustrade

" or l1I iUng and Intended for human use:
(vi) "Barsati" shall mean a roofed structure above the roof of a building

used as she lter during the rains. "
(vii)"Base" applied to a wall or column, shall mean the underside ofthat

pall of I]I\: Willi or of the column which immediately rests upon the
footing or foundation or upon any bressumrneror other structure by
which such Willi or column is carried .

1. Tille.amI extent. - (a) These Rules shall be called tho Punjab Capital
(Development and Regul at ion) Building Rules, 19Y1.

(b) These shall come into force at once.
' ( c) These shall extend to the whole of Chandigarh except the are a of the

revenue estate ofthe villages Manimajra, Burail, Attavro,Badheri, Butcrla, Malaya,
Dadu Majra, Palsora, Kaj herl and Halla MaJra (includ ing the area under Abadi
Deh therein).]

I. Publlsbed by punjab GO VI. Notification No. C·9594-3211C/598. dated 27.12.1952
2. Substituted by Cbandigarh Adm. Gaz, (Extm)dated 1611 7.11.2006atpage 1968
J. Added by Notificotion Pub lished in Chnndisorh Adm. Goz. (ExIra) doted 22·1 · 1993
4. Substituted by Punj ab Re-crgonisatlon (CM.) (A~.plution of Lllws) Order. 1968
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46 Puniab Capital (Development and Regulation) Building Rules, 1952

Resumption of site - Petitioner raised unauthorised construction on the
allotted site in violation of Building Rules- Estate Officer ordered resumption of
sire forfeiture of 10% of price and o rdered to pay 6% interest and also a sum of
Rs. 29928/- for use of'unautlrcrised construelion - Held. the order ofsaid payment
is maintained and the total sum should be deposited with 12% interest per annum
within 3 months - Interest to bo calculated from the date of order of appellate
authority - (i) Petitioner should submit a revised building plan within 2 months and
should apply forco!"poul\dil~gofviol.ntion as permitted under Rules (ii) He sho!"ld
deposit compoundrng fcc With 12% mterest per annum from date of resurupuon
(iii) Violations not compoundable to he removed within 2 months (iv) Order of
forfeiture of 10% of price to be remain undi sturhee!- rn case these directions nrc
not complied with or~e~ of resumption.shall be revived - Smt. Balblr Kaur I<

Union Territory Adnl/nls/I'a/or. Chandigarh, 1998 H.R.R. 68 See also /lidya
Sagar v. Union Territory Administration, Chandigarh, 1998 H.R.R. 59.

Review - Power of revi ew is not an inherent power but like the power of
appeal it must be conferred by law or by necessary implication- Orders passed by
C.C. Oil the review application of'allottee were rightly ignored by Estate Officer
being non est - Oroc~p'nsscd by Estate Officer resuming the site for non-construction
ofhotel on nllotted site does not suffer from any illegality - Maharani Deepinder
Kaur Burdwan I~ Union Territory; Chandigarh, 1996 I-IRR 495 D.B.

Resumption - Unauthorised construction - Petitioner constructed a pucca
slab on Barsati floor on the portion to be kept open to sky - Rear Court-yard
covered unnuthorisedly with RCC slab - Violation is not so gross and flagrant as to
call for extreme step of'rcsumptlon -Basic ground giving rise to orderofresump­
tio n removed - Violation of coverage of open courtyard with RCC slnb can be
regulariscd by Administration i~steu~ of passing resumption order - Petition al ­
lowed - Hal'; Kishan v. Union Territory; Chandlgarg, 2001 II.R.R. 364 D.B.

Unautnortsed partitlon of butldlngs - Lease otsite cancelled by adminis­
tration on the ground ofmaking unauthorised partition in building in breach ofRule
S - Partitions of other building of petitioncr approved by authority - There is no
basis for diITcrincial treatment about the building in question - Charge of discrim i­
nation stands established which violates Article 14 of Consthutlon - Petitioner
cannot be ponnlised by imposi ng extreme step ofcancellation of lease- Order of
cnncellatlon of lease upheld by appellate and rcvisional authority cannot be sus­
tained as it suffers from voice of discrimination - !>Us. Rajinder Kumar and
Sons v. Union Territory of Chandigarg, 2000 H.R.R. 797 D.8.

Zoning Plan violation - Grievance of petitioners is that Chnndigarh
Administration has illegall};' allowed raising ofmake shit structures for sale ofpro­
used books 10 front of therr houses - These structures are eye sores and are in
complete violation of.Zoning plan ofthe area and h!'ve resulte~ in trnffic hllZllJ'd­
From perusal-of zonmg plans framed under Capital of Punjab (Dev. & Reg .)
Rules, 1952 that zoning plans differ from sector to sector - As per latest lind
amended zoning plan ofSeetor 15. there is no violation ofany legal provision - Jt
Ismeant for usc of"lllIldscapo, features, educational, public and community buildings
and public amenities -Ilesctrlement ofbooksellers approved - Ashutosh Vermani
v. Chandigarh Adminislralio/l, 2012(1) Haryana Law Reporter 193 0 .8.



 



 



runja~ ~llpital (D.'welopment and Regulation) Building Rules. 1952 49

Architect and Secretary, Department of Urban Planning, Chandigarh Adminis­
tration. The ~<!sig~ nevertheless shall be submitl.ed "lonB~irh" site plnn in tripli­
cate for identl ficatiou, T he owner shall also furnish a certificate that the construe­
lion of the said buildingshall be undertaken in accordance with the Standard Uov­
ernment Dc~ign/ArchilccturalControl under the supervision of" registered Ar­
-hitoct. The building design nf'the StandardArchitectural Controls/Standard Gov­
~rnmcr.tDesign s ha ll not further be scrutinised by the Plan Advisory Committee.
(\ flor a£ccr1ain ing the identification of the documents and correctness orthe site
plan une copy ofthc plan shall be returned 10 tho owner with the decision of the
Chic'fAdministrator. Chandigarh.)

11. Drainage plaits and engineering drawings. - Every application and
building plan shall be accompanied by its drainage, water supply and engineering
drawings showing - ,

(a) position ofsanilary fittings, down pipes, spouts, vent pipes, was t" pipes.
gully traps, house sewers, manholes. upto their connect ion to the public
sewer;

(b) p,?sition of'taps, showers, storage tanks, supply pipes and distributing
pipes;

(c) main reinforcement of ca ntllevers and of framed structures.
12: SpecljlclltiollS - Evel)' ap'~licatioli shallbe accornpan ied by the specifi­

e"tiens of the proposed structure in Form C annexed to these Rules:
13. C/?Iourillg of drawings In ~"t: case of additions and altoratlons or

""il/)·/lTl.?'l1Ielll of all existing bUi/llillg: - I\JJ ncw works shall be indicated by
illde l:blo distinctive colour ordistincti ..c marking and a key to the colours ofdis­
tinctive marking shall be given on the plan.

'(J4. SjJecificaliolls and drawing 10 be preparedby (1/1 Architect, - E1<­
cept ill cases ofGovernment type designs referred to in rule 10and (frame control
area), the ChiefAdministmtor shall decline to accept any plans, section and cleva­
tions or spcclflcatlons which do not bear the slgnatures ofan Architect in token of
its having been prepared by him or under his supcrvision.]

15. Information necessary to validate appltcatlon under Rule 7. - No
applicat ion under Rule 7 shall be considered to be valid until the information re­
quired by Rules 8.9, 10,11,12, I3 and 14 has been furnished to the satisfaction ofthe
Chief Administrator. In tho case of failure of ~uch compliance !hc:: application
together with plans shall be returned 10 the applicant for re-submission III uccor­
dance with tho rules.

.16. Nottce ofcommencement ofwork. - (i) A person whu intends tu erect
or recrcct any building shall givc'to tl.e Chicfndministrator not less than a week's
notice in writing orthe date and time at which the erection or rc-erection of the
~uilding~hall begin. ' . .

I [(ii) WII\:ilthu cuustructlon work reaches at Plinth level, he shall inform the
ChiefAdministrator for inspection ofbuilding at that stage. If the ChiefAdminis­
uutor neglects or omits 10 inspect aud issue 1I certificate within a pcriod of'[fif­
teen days (including holidays)] froin the date ofsuch notice, the owner shall con­
tinue the superstructure in accordance with sanctioned building plan i]

I [Provided that if a person does not infonn the ChiefAdministrator for in­
spection cf building at the stage when the construction work reaches at plinth

I~~:I, ho_~~.~:!~~.!~~~~_~~~~~.~~~~!~~~~~~':har~~~~~:~.nl\~~~r::=.._. _
I. S"" f'b. Ca;>:,.' (De... .I< Reg.) B~II11;ng (A"i.lI~m~lII) !<ul"", 1993 (22-1- J9~3)
2. ~.br. vi':" . CItJ. Admn, Gll:i.. Notilicu: ion No. UT.3436-tHI'1(5)·2UUUII05~\I dated J-II-2COO
J. ". ~lI l"lI vicle (:1..1. r..:1 :111 . "",. N",mc":'on N.,. ?7110.1 lTl'!(3).971 I I ~(J lIl. 14-2-1997 ;;t l>: S' 1
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punj~b Capital (pevclopment a~d Regulation) Building Rules, 1952 51

'(17. Validity of tile sanction plan. - If a building is not completed within
'{five ye.us} of the date of sanction, tho sanction will be deemed to have lapsed.]

, COMMENTS
Resumption of site - Lessee was to complete building within prescribed

periou of'three l ea,s from the dale of'atlotment-: I-Ie could not complete construction
with ill th is period - Subsequently, p lot was resumed by the Au thority - Impugned
Order cannot be sustained on the following grounds :-

(i) Allottee spent Rs. 51 crores and had obtained a Joan of Rs. 45 crores for
completion nf'building, which proves bona fide intention ofthe allottee.

(ii) Authority took 4 V. years in sanctioning the revised plan.
( iii) Auth ority has d iscretionary powers to grant exemption under the Rules.
(iv) All the dues had already been paid by the allottee relating to the plot.
(v) Under section 8A of the Act, resumption of plot is not a mandatory

provision for breach otcondutons.
(vi) Allottee was given only II period of II V. months whereas under Rule 16

of 1973 the Jim it is J years.
(vii) Allottee had paid Rs. 3.90 crores as extension fcc.
(viii)As huge structure has already been raised, power ofresumption ought

not 10 be exercised though alternative power of penalizing the allottee
can be exercised - Mis. James Hotel Ltd. v. Union Teitory; Chadigah,
20 I0(2) Haryana Law eporter 84 0.8.

***
18. Permission to occupy. - (i) No person shall occupy a new building

without'obtaining permission in Form F appended to these rules. He shall, before
applying in Form D remove or destroy any temporary building mentioned in Rule
4 (ii) that might have been erected. - -

'[(ii)~o pe.f.on shall occupy or allow any ~thcrperson to occupy ltn~ part of
n new bUlldm& lor any purpose whatsoever until such part has been -certified by
the ChiefAdm III Istra tor to be in his opinion in every respect complete according to
the sanctioned drawings and permission has been intimated to him in form "F".
Prnvidcd that in case where such permission is given. the applicant shall remove
all temporary buildings within a period not exceeding three months from the date
of'grant of permission to occupy the building.

l {(iii) Ifno orders are commun icated to the applicant within 60 days of'the
receipt ofapplication ill the case of buildings governed by Architectural Control
and within JU days in other cases, the occupation shall be deemed to have been
granted.}
_ (iv) The ChiefAdministrator may decline to give permission unless a certifi­

cate in Form "E:" duly singed by a duly registered Architect has been submitted.]
(v) '[ThO ChiefAdministrator may give partial completion and partlal occu-

pation ofa building if:- , ' ,
. .(a) In case of a commercial building, the construction of a p.artieulnr floor

has been completed truly in accordance with the sanctioned building plan and
there 11m no buildlng violation.s _' '

(b) In cast: of residential buildings, a minimum of 1. habitable room, one
kitchen, one W.C., and one bath has been completed truly in accordance with the
sanctioned building plan and there are no building violations or additional construe-
_~i.o ll_~tan)' kind in the rcml\}n_i_~g pa!i~f~!~e~itc. _
I. Sec Pb. Copltal (Dc,'. & Reg.) Building (Amendment) Rules, 199) (22-1-1993)
2. Sub stituted vide NOlificalion No. 2367-Ul"PE.(3)-96/9253 doled 17-7-1996
3, S"bSlilU:'~ vtde NOlificalion No. 11/4/J4/UHI-(2)-99/129tJ dOled 30-11 -1999 p. lu:.6
4. Subsrltuted vide Notlllcatlon No. 1990.UTFI.(J)-97n0545 dated 3-11-1997



52 Punja b Capital (Development and Regulntion) Building Ru les, 1952

(c) In other buildings, not co vered under Clause (a) and (b) above, a block of
the building, ora part ofthe building, is complete in all respects lind ca n be used to
meet the basic functional requirement of tile land use , provided that it has been
completed truly in acco rdance with the sanctioned plan and there are no build ing
violatious or additional construction ofany kind in the remaining part of'the s ite.)

(yi) Where perm iss ion to occupy a part of the buildi ng has already been
gtven separate permiss ion shall IJc necessary for occupation o f such other parts
as ma y be s ubsequently completed.

'[(vii) A certificate in Form ' K 'IUlllC~cd to these rules duly signed by the
Owner, Architect and the Structural Engineer shall be s ubmitted at the lime of
applying for completion/occupation.)

l fl 8-A. Procedure. for de."fiIlC wlth upplicatlons: f or permission / 0 oc­
cupy. - Upon receipt of an applicat ion under RIII Cl 1R, the following procedure
shall be followed :-

(i) If the building has been completed as per the sanctioned plan and there
are no viclations, the permission will be granted.

( ii) (f inspection ofthe buttdl ng reveals that the applicant has not completed
the construc tion even to the extent qualifying for partial completion under rule
18(v), the pe rmi sslon sh all be re fused,

. ( iii) If, ho wever, inspection reveals that construcuon has been completed to
tho extent required for part ial or full completion but there a re departu res frum the
sanctioned plan, the following procedure shall be adhered to :-

(a) [fthe de pa rture.s are within the applicable building rules and byelaws a
revised plan will be san ctioned if required , 011 the payment of tho

- prescrib ed fcc and the permissio n for occupa tion given .
(b) Ifthe departures are not as per build ing rules and byelaws, the applicant

will be issued a noticespecifying the compoundable and non-compundable
violations and asking him to compound or remove them, as the case may
be, within the period specified in the notice. Permission will be granted
aller compliance wi th the nonce,

(c) T he time given in the nolice refe rred to in sub-clause (b) above, may be
ext•m dcd up to a rnoximum period o f one YCl\r: 'I!' compliance is .not
made during this period, the perm ission will be refu sed without prejudice
to any other action provided in the law or rules for dealing with building
violations. .

(i v) The permission. when given, will he e ffective from the date of the re­
ceipt ofthe complete application in form D under Rule 18. alongwith thc certifi­
cate in Form E, and such other for ms and plans as may be prescribed :

Provided that where a regular sewerage connection had been released to
the premises on a date prior to the date ofapplication, the permission for occupa­
tion would be effect ive retrospectively from the date ofrelease of such connec-
tion: - . .

Provided' further that this rule shall apply to all those eases where not ice of
completion has been subm itted in Fonn 'D' but Occupation Certlflcatehas not yet
boon issued. However, it will not be open.to pc.-sons to ra ise c laims fur refund ill
those cases where oc cupation.certificate h:lS already been issued, .

(v) Refusal of permission willnot bar a. fresh applicatlon but in suoh CIl3CS

the permission, will be e ffective from the date of receipt of the fresh appl ication..._---_._ - _._-_ ._----_.-__.~ - .._-- --_ _-------
I. Inserted vjd~ ChJ , G:Il'_ Notifl cali oll No. SOII O/63·UTFI(5) ·200 1/40 1:1 dlltcd I6· 5-20!l1p. 1D27
2 . In""".d vhlc Cl .d. G= Nctlflccucu N". ' .0I10IG3·UTfl(::i)-200 IN2 ' J dOll>'! t4·'·2002 p. 1435



 

         
 



S4 Punjab Capital (Development and Regulation) Building Rules, 1952

5
6
7

24M
27M
30M

8M
9M
10M

Note. (i) No projection shall be allowed within the minimum width of the
courtyard in any direction as mentioned in the table above.

I {(ii) The ChiefAdministrator may permit •Pergola' in the buildings if tight
and ventilation ofthe building is not obstructed due to the Pergola.}

(iii) The table shall also be applicable in case ofexterior open spaces permit­
ted within the zoning regulations.]

21: Requirements regardilll: provision ofkitchens, hrulzs and water clos­
ets,» (i) Each residential building intended for the use ofone family sha!! in addition
to u living room Of rooms, have at least -

(a) One kitchen;
(b) One bathroom or an enclosed or open bathing platform;
2[(C) Water borne drainage system and a water-closet or any other system

approved by the ChiefAdrninistrator.]
(ii) Where a residential building is intended for use ofmore than one family

such a block of flats, the aforesaid requirements shall be repeated for every one
family. '. : ' . .

(iii) Where community kitchens, bath-rooms, latrines or water closets arc
provided in a public building, the above requirements with regard to the provision
of kitchens. bath-rooms, latrines and water-closets may be dispensed with. The
standard of community bath-rooms and latrines shall beregulated by the provi-
s ions in this behalf In Part V of these Rules. .

. 22. ilfit:l:num she ofhubitilbre rooms. - 2[(a) The minimum size of a hab­
ituul.. room excluding a kitchen shall be <;.3 sq.mts. floor space with a minimum
width of2.2 meter.] -,

2[(b) deleted]
2[(C) A habitable room shall have, for the admission of light and air one or

more openings, sueh as windows and ventilators, opening directly to the external
air or into an open verandah . The minimum aggregate area ofsuch opening shall
be one tenth of the floor area.] .

2[(d) In case light and ventilation is derived from a verandah then the width
of such a verandah shall not be less than 1.83 meters and depth not more than
3.66 meters.

(0) Where the lighting and vcntllatlon requirements are not met through day
lighting and natural ventilation, the same shall be ensured through artiflcial lighting
and mechanical ventilation as per part VIn Building Services Section I Lighting
and ventilation ofNational Building Code ofIndia published by the Indian Stan-
dard Institution.] . . , . : . ' .

23 : Guller)' floors and tnazzanine floors. - Where gallery floors and
mazzanine floors arc built,.thcy shall comply with the following r-

2[(i) They.shnll not be built in any room the height ofwhich is less than 4.9
M]

(ii) Gallery floor shall not cover more than one third, and mazzanino floor
shall not cover more than one fourth ofthe floor area of the rooms in
which they occur; and ',' .

- _-_ -_..----_..-- _._-_..-_..--_ ------.._-- - -- --------- -_..--- ..-_ _------ -..- -
I. Added vide Chd, Onz. Notification No. 2367-UTr r(3)·96192SJ dated 17-17-1996
2. See Pb :Copilal (Dcv, & Reg.) 13uilding (Amendment) Rules. 1993 (22-1-1993)
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I [(iii) They shall not be lower than 2.28 meters when measured from the
surface of tile floor to the under surface of the gallery or mazzanine
1100r.J

l[23-A. Provision ofServlc« Floor.-Where service floor shall be planned
inmulti-storeyed build ings such as Hotels, Hospitals, Special Health Centres, Nurs­
ingHomes and o~hersuch build ings, they shall comply wilh the fo~l?wjng:-

(i) Its hetght sh all not exceed 2.25 metre from floor to ce iling. It shall he
exempted from Floor Area Ratio (FAR) and shall be within the
prescribed height in the zoning; .

(ii) Th e he ight and facade shall not be changed in bu ildings governed by
Architectural Control, for providing service floor;

(iii) T he service floor may be allowed only for laying of services such as
Air Conditioning, Publ ic Health, Rain Water Pipes, Electrical, Firo
Fight ing, Telephone/ Internet wire, etc. and shall not be used tor any
other purposc.]

' [24. Muximtun heigh! (ifa building. - The maximum height to wh ieh any
build ing may be buil t shall be in accordance with the Zoning Plan, Architectural
Controls, Frame Contontrols etc.]

3[25. Mlnimum height ofa room verandah etc. - The height of a habit­
able room shall not be less than2.75 ll1etres (9 feet) measured from the surface of
the floor to the lowest point of the finished ceiling subject to joisoists, beams or
rdfLel s, ifprovided , being ala height note less thon2.26 mc teres (7 feet 6 inches)
mensured from the surface of the floor 10 the underside of the joists, beams or
rnflers. In the case of nir-conditioued rooms, the minimum height can bo 2.24
meters (8 feet) measured from the surface of the floor to the lowest point of the
air-conditioning duct or the false ceiling; .

Provided that the minimum height ofa water closet, a bath-room, a store, a
gallery, a verandah and a mazznnincfloor cau be 2.26 metres (7 feel 6 inches.)]

'[25-A. .No basement shall be allo wed to be constructed underneath any
uoth site ill Chaudigurh.]

26:lleight of botuutary wall or fence , - the height of boundary wall or
fence shall be in accordance witn the provisions of the zon ing plan, and shall
conform to the pattern on boundary wall hid clown for such a plot 011 the zoning
plan both o f design and specifications. . .

'[27. Proj ectlou and lteiKllt of b!/lcolI)' of c1/IUljja or emlOpJI from the
wall. - (i) In the case of'residentinl buildings, ncantilever m:lY begin from II mini­
mum height of2.36 mete r from plinth level provided its depth shall uol be more
than 1.83 meter from face of the wall. .

(II) A sun shade (chhajja) which is not a cantilever (i.e. supported on 3 sides)
shall not be considered covered area provided its depth does not exceed 70 ems.
Further no cantilever shall be permitted in front ofsuch SUII shade.

(iii) A cantilever projection tf'convcrtcd into enclosed habitable space at an
upper level will be counted towards covered area at the sa me floor only rind nol
ona lower floor where it is not enclosed provided such ucantilevcr falls within the
zoning lines.

(iv) ln the case o f buildings other than residential the cantilever projections
shall be as specified in the Zoning PlanlArchitcr.tural Control/Frame Control.]
.._~ _-_ _._ _---_._-.._-_._ ~~~ _------..- _..__ _- - - _ ._--
l. Sec Pb. Capilal(Dcv, & Reg.) Ruildinc(An",ndmcnl) Rules, t993 (11·1-1993)
2. Inserle" vide Clod. 0 :12. Nolilic3l;on No. 11/2/70/UTrr(4 )12008I7S9dated 1.2.2008
l. SubSlil\llcd vido Chd. Adrnn, 0 ",_Nctiflceticn No. U·t: 840 J·1'2-70·22229 dalcd 2 t- t2-1970
4. Secvide Chd, /\d mn. Gaz, NOlificution No. 8853·UTrJ(2)·79-6973 dated 15.5.1980

!
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I [28. Special provisions with regard 10 kitchens, bathrooms ami ",ater
closets. - (i) For the purpose of this rule a kitchen shall be deemed to be IUlbitublc
room and all the afore-mentioned requirements regarding ventilation shall apply to
it except insofar that the minimum area of the kitchen shall not be less than 4.5 sq.
mrs. With minimum width of 1.5 meter, A kitchen which is also. intended to be used
us Dinning Room shall have 1\ floor area not less than 9 .5 sq. meters with a
minimum width of2.4 meter.

(ii) A kitchen shall have a minimum height of 2.75 meters except for the
portion to accommodate floor trap ofthc upper floor. It shall have a fire place wHh
a smoke flue or an exhaust fan .

(iii) The size ofbathroom shall be not less than 1.85 sq. mts. with a minimum
width of 1.2 meters. The minimum size of water-closet shall be 1.1 sq. melCI1
with a width of 0.9 meter. If it is a combined bathroom and water-closet, the
minimum area shall be 2.8 sq. metres with a minimum side of 1.2 mts.

. (iv) Where the water-closet room in a building is not connected to exterior it
shall be ventilated by mechanical means or through a duct of minimum area of l
sq . meter with a minimum width of 0.9 meter.

(v) Soil or ventilating p ipes shall not be allowed 011 the exterior face of an)
building. They shall either be embedded in thewalls or pipe ducts to be provided 10
accommodate them.] . . , . .

28-A. IJ.,s.:mellt Storey ...he" Permlsslble, - The 'bas ement storey shall bt
permissible in till)' area other than the City Centre, i.e . Sector 17 unless expressly
restricted in the Zoning Plan of such area. . .

(ii) In the case ofbuilding in the City Centre i.e. Sector 17, the erection or rc­
erection of the basement storey shall be compulsory, subject to the restrictions set
out iu the Architectural Control Sheets.

l[23-D. SIte coverage of Basement Storey. - (i) Floor men of basement
storey in residential building shall be governed by the following.
~-------------------------------------------------- --- -----------~---------------------------
Area of plot Permissible area in basement storey.

Upto 420 sq. mts, 50% of' the site coverage of tile building of which
it forms a part. .-"

More.than 420.5<] . .mcts, 50% of the site coverage up to 420 square meters and
. 25% of the site coverage of the building permissible in

excess of 420 Sq. meters or which it forms a part.]

(ii) In the case of warehouse 'and Industrial Building tho floor area of thr
basemen t storey shall not exceed 100% of the area of the site coverage of Ih·
building ofwhich it forms a part. ' :

(iii) In the case of Commercial buildings, the floor area of the basemei. :
storey shall not exceed the coverage -as indicated in the Architectural conlro,/,
Shcets.] .

J [(iv) In the case ofbasement meant for parking only, the basement shall ~
permitted 10 be extended by additional 10% of the plot area beyond the permi~
sible built up zone ill plot mcasuring2 kanals upto one acre in case ofcol1lmerci~
and institutior.al Luildings subject to the condition that the basement so cxtendeJj
- ---.- ...- -- - ---..-----..----- ...--------..... .-.....---------~------ -- -- -...--------.-...__.---.:.---------.__.. r
r. :';;;c; I'll . Ccpi:nl (Dcv, & Rcg.) l3uilJ:nis (:.. il':.IIJ.i,~:. :j Rul ;::;, 1993 (22-1-1993) ~.
2 . :.:.. :'~i::j.;'J \'il!~ c.:1.J. 1\<.11110. Gnz, l'~olili<:<'li(,1l t~u . J'}ll-UTrl(2)·2000/J73J tlale<.l4.4 -2000 !.
::. :::ullslilt.[cJ vide Chd, Adrnn , Gaz, N"lllk l;li,,:: No . ; 112I7iiiU':'I'I(·./7070 ,1I:I.:u ·15·1 /'02001'
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SECTION 2
Foundations and Walls

39. Site. - No person shall. erect or re-erect any building on any ground
which has been filled up with offal or offens ive vegetable or animal mailer or
upon which any such matter is deposited, unless and until tho Medical Officer of
Health certifies that such matter has been properly removed by excavation or
otherwise has become or been .rcndered innocuous.

'[40. Structural Design. - The structural design of foundation masonary
timber plan concrete, reinforced concrete, pre-stretched concrete and structural
steel, shall be carried out in accordance with part VI Struotural Design, Section I
- Loads Section-2 - Foundation, Scction-J - Wood, Section-4 - Masonary
Sectjon-5-Concrete, Section-6-'Steel oflhe National Building Code of'India,
laking into consideration all relevant Indian Standrds prescribed by the Bureau of
Indian Standards including the Indian Standards given in Annexure 'A' for earth­
quake protection OfbUildi~.]

'[41. to 49. Deleted.
'[SO. Thickness of alis. - All structural.external and partywalls exposed

to weather/protected from weather built ofbrieks ofblocks laid illhorzontal bed..
or courses shall be constructed of thickness 1I0t less than 28 ems. upto three
storied buildings with maximum height not more thun 10.5 meter. The thlekness of
. .- --------_ .- .- ---------- - ---
I. Sec PI!.capital(Dev, & Rell.) tluir,t;"g (Amendment) Rules, 1993 (22.:.,1993)
2. Sub>. "ide eM. Admn, 0117_ No,lncallon No. ~1JI10!63-UTFt(j)-2001/4011 Ill. 16-5-2DOt p.

1027

punjab Capital (Development and Regulation) Building Ru les, 1952,
(I) Only oiie servant 100m shall be: built on a site:of'size 420 sq. rnts. or more

, . ' in area.
(ii) For one dwelling unit, only one servant room shall be provided.
(Iii) If a servant room is built 011 II ground fluor i1 shall have a separate

courtyard of not less than 10 sq. mts,
(Iv) Separate servant room not built as part of the main house shall have a

wate r closet and bathroom attached thereto.
(v) 1111~ maximum covered area of a servant room shall not exceed 12 sq.

mts. excluding water closet and bathroom.] .
'[33. Advertisement stand ami structure; - No structure shall be CO Il­

structed to carry all advertisement except in the area shown on the zon ing plan!
architectural control sheet/standard design.] ,

34. Numbering ofbuildings» Each building shall bear a number in aCCOr­
dance with the type designs which shall be: made available by the ChiefAd min is­
trator and shall bear IIU other number;

I [35. Dust Bin. - Every person who creels or re-erects a bui lding, shall
provide a dustbin which shall conform in size, shape, specifications and to a type
ofdesign to be made available by the ChiefAdminlstrator.l

. PARTlY
Material and Struetul'lIl C\lnlrul

Section 1
. • Materials

'[,56.All material to be used for the erection or re-erectlon of'a building shall
conform to the specification and-standard laid down In part V of the Nat ional
BuiJdingCode oflndiaon Building Material.]

'[37. LJeleted.]
,' [311. Deleted.] ,,
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walls shall be determined in accordance with the relevant provisions ofNational
Building Code of India, incase buildings with height more tan to.5 M.]

I [51. to 59 Deleted.]
'[60. Applicatlon: (i) Chimneys where provided shall conform to the re- '

quircments of IS 1645 - 1960 Indian Standard Code of Practice for Fire Safety of
Iluild ing (General) Chimney's flues, Flue pipes and Hearths.

(ii) Notwithstanding the provisions lor clause (i) above a chimney shaft shall
be built 1.8 M high above the roof ill the case or approachable terraces used for
sleeping purposes and within the heights ofthe parapet-in other cases. In the case

, ofs!oping roofs, the chimney shaft shall not be less than 0,6 M above the ridge of -.
the roof in which it penetrates. ' .

(iii) Chimney shafts shell be provided with a set back of0.9 M from the front
and rear of the building in all cases and also from the external side in the case of
corner plots.]

1[61. to 69. Deleted.]
1[70:Floor. - (i) All floors laid on ground shall be so constructed or treated

as to prevent damp rising by capillary action into the floor. In all cases oflayer or
10 Crus. of clear sand shall be provided between the earth and tho hard crust.

(ii) Every kitchen, latrine, urinal, bathroom or a bathing platform, shall have
impermeable floor and all kitchens, in addition to impermeable, shall have fire
prooffloors. . , ' .

(W) TIH~ walls of every wafer,closet upto a height of not less than sixty
centimetres (60 Cms.c) above jho floors shal! be finished in an' impervious mate-
rial.] " . . . _ . . - . .

1(71. Roofs. - The roof of a building shall be so constructed as to be fire
resisting, weather proofand non-crodable.]

"' ......
. 1[72. Staircase ill residential bllildilzgs, sillglefamily or Iwofamily rest­

dential bllill/illes. - Every building more than one storey high intended to be used
as residential building shall be provided with atleast one staircase having minimum
width of 85 ems. with rise of not more than 19 crns., limited to 15 Nos. per flight
and tread not less than 25 ems. in width constructed of tire resisting rnaterials.]

***
1(73. Residential buildings for more than two families, - Every building

intended to be used as residential building for more than two families shall be
provided with atleast one staircase extending from ground floor level to the high­
est floor having minimum clear width in accordance with the following width in
accordance with the following table :-

" (a) Number of users upto 10 85 ems.
(b) Number of users upto II to 20 .1.10 meters
(c) Number of users from 21 to 100 1.25 meters
(d) Increase 1fI (2.5 cms.) for every additional 15 persons until a maximum

of2.75 in. is reached.
'Asingle staircase ofwidth mentioned above may be replaced by two stair­

case each ofawidth atleast equal to two-thirds the width prescribed for a single
staircase provided neitherofother two substituted staircases be less than 1.1 m
in width. Staircase so provided shall be built in fire resisting materials.

(0) Occupant Load:

---------_.----.._--- - ----------~--------------_._------- ---------------
: . S.:" pt;. ::::"pilaJ (Dev. & Reg.) (}uilL;llii ~'\lncnd;;lJllt) Rules, ! 993 (22-1-:993)

, .
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78. Uniformity ill treads and risers in staircases. - Treads and risers of
each flight ofa s ta ircas e or ofsevera I flights in the same staircase in a public or a
wareho use and indus trial or a residential building shall be of unifonn width and
height except where prior disrensation is specifically o btained from the Chief
Administrato r for a rc h itcctura effect.

'[79. Location of Staircase. - The staircase in a ny building shall be so
loented th at the travel distance on the floor shall not exceed 30 m.]

' [80. Dclcted .]
'[81. Head room ill a Staircase. - T he minimum clear head ro om in a

passage under the lending of a s taircase and under the staircas.. sha ll be 2.1 rn.]
r (82 . Provision of"alld rails. - (a) In every staircase a tleas t one hand rail

sha ll be pro vided w ith a minimum height of90 ems. from the centro of the tread .
(b ) W here slops a re provided from ground to the bui Id ing hond rail may not

be provided, if the ste p do not go above 1.J7 m. in height and not less than 18m. in
width.] .

1 [83 . Deleted.]
'[84. Residential buildings and commercial buiidings. - The minimum

width of any lobby, corridor, passage or a balco ny in a residential building or a
eom mercinl building sha ll be as given below:-

. (a) N umber o f users upto 10 ' 0.9 M
(b) Number of users from II to 20 1.1 M

. (e) Number of users from 2 1 to 100 1.25 M
(d) Increase 25 e ms. for every additional 15 persons until a maximum of2 .5

.M is reached. Wall and roofs shall be of the resis ting materials .] .
' [85. Public bllildillgs mill warehouse bultdlngs, - The minimu m w id th of

any lo bby, corridor, pas sage or balcony in a public building or a warehouse and
l.urustrta l Lullding to be used by the public shall be 1.4 M provided that in case of
Lujld ing where more than 20 perso ns are likely to work o r assemble the minimum
w id th shall be:- ~

(a) Number o f users from 20 to 100 1.8 M .
(IJ) Number ofusers from 101 unwa rds 2 03 M . Occupancy shall .be calculated

on each floor. Walls a nd roof shall be of f:re-rcsisting matcrials.]
86. General doors and barriers ofA ssembly Halls. -All doors or barri ers

for usc by the public as exists in a public assembly p lace shall be made to o pen
outwards.

'(87. Rilles as to chhajjas andjhambs Projecting over public land. - No
ehhaJjas or jharnbs shall be a llowed to project over the metalled portion of any
road. They.may be allowed to project over, the pavement' to a.distance specified
on the 'zon ing map of the area, prov ided the previous permission of the Chief
Admin istrator has been obta ined and an agreement on tho presc ri be d form has
been exccute d.w ith .hlm. T he mi nimum clear head room under chluijjas orj hambs
shall be atleast 2.3 M measured from the top 6fthc pavement to the most depen-
4ent pcrtion.] . . .

88. Respollsibility for quality.Qlld workmanslslp. - The person who ap­
plies for permission to erect or re-crect a building under Rule 7 shall be respon­
s ib le for ensuring that all the building materials used on the build irig a re sound, of
good quality and properly put together, and that the building is struc turally stable.

-- --.-._..-.._----.- _-_..-.._--._._._------------------.-----_._..-...---_.__ --..._--.-----
I. Sec f'b . Capital (Dev, & Reg.) Ouildl ng (Amendment) Rules, 1993 (22- 1- r993)
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(v) Concrete to be filled in. - Concrete shall be filled in so that it shall
extend to the full length of the concrete bed prescribed in clause (iv)
and shall be launched up to not less than half the external diameter of
the pipe. -

(vi) June/ions. • Every branch drain shall joint any other drain obliquely in
the direction ofthe .flow of that drain and as near as practicable to the
invert thereof.

(vii) Drains within or under building. - A sewage drain shall not be
constructed so lIS to be within or under any building, except in a case
where any other situation is impracticable.

Where any such rain or partthereofis constructed within or under a building,
such drain or such part thereof shall :-
(a) be laid or fixed in a direct line, where be practicable and provided
. with adequate means of access;
J [(b) be constructed of cast iron pipes, completely embedded in and

covered with I :3 : 6 cement concrete 15 ems. thick all round.]
(vii i) Protection /0 drains beneath walls,» Where any drain is laid under

a wall, it shall be protected at the part under the w~1I by means of a
relieving arch. flag stone, iron or any other support which shall not
bear on the drain, and shill! be ofsufficient size and strength to prevent
any disturbances or other injury to such drain. .

(ix) [III/:(s to drains within buildings. - A drain shall not be constructed
in such a manner that there shall be within a building any inlet to such
drain except such-inter as may be necessary lrom any sanitary fitting
or any sanitary installation connected directly to such drain.

I [(;r) Inlets /0 drains (0 be trapped - Every inlet other than a ventilating
pipe to such drain shall be properly tapped by a suitable andeffieient
trap and such trap shall be fonned and fixed so as to .be capable of
maintaining a minimum water seal of5 ems.]

'[(;(i) Gully Traps. - Every trapped gully shall be covered with a grating,
the bars of which shall be not more than 10. Every such gully if of
stoneware shall be placed on a bed ofconcreto lit least 10 ems, thick.
Such gully trap shall be so set that the water depth therein is atleast30
crns.] , ,

(xii) Trapping ofdrainsfram sewer, -A suitable and efficient intercepting
trap, with n water seal ofat least 4 inches, at a point as distant as may
be practlcablc fromthe building and as near as may be practicable to
the point at which tho drain may be connected with the sewer, shall be
provided to such a drain before connecting it with' the sewer. Such a
trap.shall be provided with rokingoreleaning arm, filled with a secure

' and, suitable stopper as a means of access to the drain between such
trap and sewer, and shall be located within a manhole.

Ig;dii) Drains 10 be water light. - Such a drain shall be constructed so as
to be water tight and to be capable of resisting a pressure of atleast
1.5 m. head ofwater.]

(xiv) Means ofaccess to drains. - Such a drains shall be provided with
adequate means of access and every means of access shall be :.

(a) constructed so liS to be water-tight;
(b) flUe:! with a suirable cover at the level ofadjoining ground surface;

I. Sec I~~. Cupit..1(Dev, &. Rcg.) OuilJillg (AmclIJoncnl) Rules . 1993 (22,1-1993) ..
~
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(i) discharge so as not to cause dampness in 8 building;
(II) Ifltdlscharges into a drain , be disconnected from the drain by a trapped

~ul\ywith a suitable grating above the level of the water ill the trap;
(iii) if it is more than six feet In length. be provided with a suitable trap;
(iv) if it disch~r~cs into II soil pipe from II water closet or a waste pipe

from a slop sick, be provided (whatever its length) Witha suitable trap
with minimum water seal of2", adelJu~tely secured against destruction
of the water s031 by syphonage action,

(v) be constructed in the same manner and oflhe sam" material and same
weight as ifsuch pipe were a soil pipe.

98. Overflow pipe. - An overflow pipe from a water cistern shall discharge
in an exposed and conspicuous position so 8S not to cause dampness in any part of
a building; .

99. Testing ofpipes. - A ventilating pipe to a drain a soil, pipe and waste
pipe shall be capable of withstanding after erection a smoke or air test under
pres.uro.

SECflON2
Water Closets

100. General - (i) As a minimum requirement every residential, commer­
cial warehouse and industrial lind public building shallbeprovided wlth at least
onewater closet unless speciallyexempted by the Ch iefAdministrator. Additional
fixtures shall be provided according to the requirements hereinafter prescribed,

Whenever more than one water closet IS required in a puhlic building in­
tended to be used by both sexes, separate water closet rooms with separate en­
trance doors shall be provided for each sex and be clearly and properly ind icated.

Whenever water closet rooms are provided for the exclusive use of males
urinals may be substituted for one-half'of'thc required number of water closets,

'[(ii) Number of Water closets in residential building. - Every single family
residential building shall be provided with not less than one watcr closet.]

' [( iii) Couuuercial and Warehouse and Industrial Bui ldings . - Every com­
mercial and warehouse and industrial building shall be provided with water closets
in accordance with the requirements of 111\: table given below;

No.ofpersens
worldng .

I . .

Minimum number of
water closets

2\ .

Minimum number of
urinals or sinks

3'.

1 to 9
.I0.to-24
25 to 49
'50 to 100
'Over 100

.... l' I.
2 '2
J . 3
5 . . . 5

One water closet for each l'dditional 30 persons.

. . (iv) Publtc buildings. - (a}Iri every school or college building, there shall
be provided not less than one water 0103et for every tweuly persons to be ac-
commodatcd. -. . " .

I [(h}.in every other public building, there shall be provided not less than one
water closet for every one hundred persu.. to be accommodated,

Note. - For the areas not covered under these bye-laws the provisions in
the National Building Code oflndia shall be adhered 10.1_.__•• - 0 . 0 _0 _

1.Sc1: I'b. CIIJl !1l11 (Dev. &; Reg.)BuUdlng(Amendment) Rules. 1993 (22-t.1993)

.!- ...t . " ".~ .
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SECTION 4
General

I [107. deleted.]
'lJD8. Tank for industrial chernlcal or other trade affluent. - A. tank

intended for reception or disposal of industrial chemical or other trade affluent
shall be 50 constructed and place as not to cause pollution to any well, spring Or
stream of water ; used or likely to be used for drinking or domestic purposes, or
for the manufacturer or preparation of articles of food or drink for human con­
sumption or for the cleaning of vessels with a view to the preparation or sale of
such articles. Any affluent on anYlremises such as Industrial plots or a ny other
processing area shall be permitte only on the permission and approval of the
appror.riateAnte Pollution Board.]

J109. M"lntentit/ce in stale ofrepair. - Any building or any installation in
a buil ing shall be maintained in such a manner that it does not ca use any avoid­
able waste or docs 110t cause any nuisance to the public in any manner whatso­
ever.]

'1110 . :Deleted.]
I Cill. Deleted.]
I [112. Connection with sewer and use ofSanitary installation. • No connec­

tion of any drain to any sewer or storm water drain shall be made or shall any
water borne sanitary or draina~e installation or any part thereof be taken into use
until and unless the ChiefAdministrator under rule 18 grants permission to occupy
the building.] ,

![Provided that the Chief Admin istrator may allow temporary sewer con­
nection at the time ofsanction ofthe building plan for the Government building and
the public building only, for the fac ility of'Iubourcrs who would be engaged at work
at the time.]

, 113. Inspection; - Every person by or for whom an¥ water-borne sanitary
installation or drainage installation or any work in connection therewith is carried
out for any existing or new building or in any other premises shall at all reasonable
time afford the Chief Adm inistrator .or a ny officer duly authorised by him fre e
access to such water-borne sanitary installation ordrainage ins tallat ion or work in
connection therewith for the purpose of inspections. .

The officer shall sec that these rules arc complied with bul no such super­
vision shall relieve the owner of the building from the duty of seeing that due
care is taken in the supervision or execution ofthe work and providing good and
sufficient material and workmanship.

I (114. 'Deleted .] ", " ,
115. Ca"llng out work. - All work required to be done for the installation

or repair of'sanitary fittingsshall be entrusted to licensed plumbers only.
116. '{Licensing of'plumben» A plumber who possesses any ofthe qualifi­

cations specified in Schedule IV appended to these rules mayan his application be
granted by the ChiefAdministrator a licence for doing the plumbing work:J

•[provided that a plumber registered and licensed before the commence­
ment of tho Punjab capital (Development and Regulation) Building Chandigarh
AmendmentRules, 1973 who does not possess any ofthe qualifications specified in
Schedule IV shall have to pass an oral practical test as prescribed in Annexure n .]

------------------~_._-_ ..._--
I. See Pb. Capllal (Dev. & Reg.) l3uildin!;l(Amendment) Rules, 1993 (22-1 -1993)
2. Subs. vide NOII1'1caJ.ion No. 2367-UTFI(3)-96/92'3 dated 17-7-1996
3. Vide Chd. Admn, OD%.. Notlflcarlnn No. 9/1/1I/F01/73/7098 dated '-6-1973
,4. Subs. Vide. Chd. Admn. 0 ",,_ Nolificntion No. 3S26-UTPI(t)·77/IS'OO dated 12-9-1 997

-' . - . ~ ' . "'~ ........



             



             
 

             



 

         
 



ChiefAdministrator
Chandigarh

•

Punjab Capital (Development and Regulation) Building Rules, 1952

(ii) rejected for reasons given below

FORMe
, , . (Rule 12)

, Specifications
th f The materials to be used in the construction to be clearly specified under

e allowing heads :_

(
Items . Specifications

~) Foundations.
\o)'%lIs
(c) Damp-Proof Course
(d) floors
(e) Roofs
~tJ Windows and Doors and other Woodwork
S) Steel Work

«~» Internal finish
t External finish

SIgnature ofapplicant
Signature ofArchitects

IFORM 0
. (Rules 17 and 18)

~o.icc ofCompletionIPcnnission to Occupy and for grant of
From ",: permission for Sewer connection.
To

ChiefAdministrator;
Sir. Chandigarh . .•

the b '{lINe hereby give you notice that the building described below and a part of
- On UI ~ing sanct ioned with your order No dated has been completed
lic~i:··,..in all respects according 10 the sanctioned plans and the suggested modi-

tons have been carried out. '
instalt· ~ompletion certificate from the Architect who supervised the sanitary

allan works ofthe building is submitted herewith.
stal1a~ ' Cert ificate from the-Licenced Plumber who supervised the sanitary in­

IOn ~orks ofthe building isalso submitted herewith.
cupy~' Kindly grant permission for sewerage connection and permit mew to oc­
(Dcvel1e bUilding/part of,l!uilding as required under rule 18 oFthe Punjab Capital

°pn.ent find Regulation) Building Rules, 1952.
Description ofBullding .

Sector Sub Sector
Plot No. House No. (If any)

Signature ofApplicant

****1. Sec I'b - :'- . . - - --- --- .- - - -
. .:,Capllal (Dc\'. & Reg.) BUilding (AmClldmenl) Rules. \993 (22. \- 1993)

; :.



 

            



 

             



 

 


